
M.A./208/89 
in 	 G C.Z./545/88 

COIAM : Hon'ble Ir. P.H. Trivedi .. Vice Chairman 

20/03/1989 

Mr. V.B. GharanA leqrned advoczte for the 

apDlic;nt present. Learned advocte for the respondent 

not present. The case 0../545/88 may be posted &W in 

early June, 1989 as the interim relief has been asked 

for in the terms of the main relief which can be decided 

on the hearing of the main casej With this order, L.A. 

208/89 stands disposed of. 

(N Trivedi 
Vice Chairman 

*1'logera 



M../524/89 

in 

o/545/88 

Coram : Hori'ble Mr. P.H. Trjvedj 	: Vice Chairman 

1/9/1989 

Mr.V.3.Gharania and Mr.Parikh for Mr.h.P.hatt 

learned advocates for the applicant and the respondent 

present. Registry to fix the case in November, 1989. 

With this order, M/524/89 stands disposed of. 

(P.H.Trjvedj) 
Vice Chairman 

a. a.bhatt 
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0.\ .545/88 

Hon'ble Mr P.J.Haridasan, Judicial Member 

& 

Hon'ble Mr M.M.Singh, Pciministrative Member 
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(Hon'ble Mr 	.J.I-Iaridasan, Judicial Member) 

The applicant who was working as a Safaiwala in 

the office of the 1.1.0., Mahesana with effect from 

31.5.1985 has fileo this application praying that the 

respondents may be directed to permit him to rEsume his 

duty as a Safaiwala. LJhile working in the office of the 

I.T.0., ahesana on 26.11.1985 the applicant was suddenly 

taken ill and was hospitalised. His grievance is that 

eventhough he had been despatching periodical sick reports 

and applications for leave and though he after the illness 

produced a medical fitness certificate and reported for 

is 	duty, the respondents are not allowing him to rejoin duty 

and have been sending him hither and thither, i.e. to the 

office of the secord respondent and back, and that 

ultimately though he made representation, copy of which 

is at Pnnexure—t6, the respondents have not so far called 

him back to duty. ;ggrieved by the action of the 

respondents, the applicant has Piled this application. 

2. 	Je have heard the arguments of the learned counsel 

on either side and have also gone through the records 
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produced. It is admitted that the applicant was in 

the service of the respondent and that he fell ill while he 

was in the office of the second respondent. The case of 

the respondents is that the services of the applicant 

have been terminated for his unauthorised absence. It 
kA"I"  

c-h., 1  fkk 
does not appear to be convincing. But jorany way, it 

seems that the applicant made a representation on 

11.2.1988 and the respondents have in the reply statement 

admitted that the above representation is pending, we 

are of the view that this aplication can be disposed of 

directing the respondents to consider the representation 

in the light of the obsarvation made and dispose of the 
r 

same in accordance with law. Therefore, we dispose of 

the application directing the respondents to consider 

the representation made by the applicant on 11.2.1988 

in the light of the observation made above and to dispose 

of the same in accordance with law, within a period of 

one month from this data. If he feels aggrieved by the 

outcome, the applicant will be free to initiate appro-

priate proceedings before the appropriate forum. There 

is no order as to costs. A copy of the order may be 

handed over to the learned counsel on either side. 

H 
(11.M.SINGH) 
ADIIINISTRATflIE IIErIDER 

( .V.HPRIDASAN) 
.JUOICIAL MEMBER 
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